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Item No. 03                                     Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

            Original Application No. 54/2024  

Shushant Singh      Applicant 

Versus 

      Dharmender Singh Son of Randhir Singh            Respondent 

      Date of hearing: 18.01.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: Mr. Shushant Singh, Applicant in Person   

ORDER 

1. This OA is registered on the basis of the letter petition sent by one 

Shushant Singh complaining that Dharmender Singh son of Randhir 

Singh, Bhupender Singh son of Randhir Singh and Shakti Singh son of 

Dharmender Singh of Village Mehar Majra Khand Chhachhrauli, District 

Yamuna Nagar, Haryana were involved in parali burning in an area of 14 

acres of agricultural field, as a result of which the wood stored by the 

Forest Department has been destroyed. The allegation is that the 

concerned officers of the State are protecting the culprits and are not 

taking any action against them. It is also alleged that in this fire incident 

some trees have suffered the damage.

2. The letter petition raises a substantial issue relating to compliance 

of the environmental norms.

3. The issue which has been raised in this letter petition needs to be 

first looked into and examined by the Member Secretary, Haryana State 

Annexure R-1545
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Pollution Control Board and Principal Chief Conservator of Forests, 

Haryana.

4. Hence, we dispose of the OA directing Member Secretary, Haryana 

State Pollution Control Board and Principal Chief Conservator of Forests, 

Haryana to jointly get the spot inspected, ascertain extent of damage 

which has been caused, truthfulness of the allegation as also the 

remedial action. A joint report in this regard will be submitted by them 

within a period of two months before the Registrar General of the 

Tribunal by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of Image PDF. If 

found necessary the matter will be listed for consideration before the 

Bench. 

5. The OA is accordingly disposed of. 

6. A copy of this order, along with copy of letter petition, be forwarded 

to Member Secretary, Haryana State Pollution Control Board and 

Principal Chief Conservator of Forests, Haryana by e-mail for compliance.   

Prakash Shrivastava, CP 

Sudhir Agarwal, JM 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 
January 18, 2024 
Original Application No. 54/2024  
DV 
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